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THE . KARAIKAL AGRICULTURAL LABOURER .
FAIR WAGES ACT, 1970.
- (Act No. 25 of 1970))
' 7 Ist August, 1.970. .

~—

AN ACT

to provide for payment of fair rates of . wagw for agncultural labourers a
“in the Karaikal region of the Union temtory ot' Pondlcherry and for
matters incidental thereto, .

BE it enacted by the Legislative Ass&uibly of Pondxcherry in the -
Twcnty—ﬁrst Year of the Republic of India ag follows:—

s ]
Short title, extent, commencement | ‘and duration.

-1. (1) This Act may be called the Karaikal Agncultural Labourer
Fanr Wages Act, 1970.

(2) It shall extend to the region known as Karaxkal in the Union
.territory of Pondicherry. :

(3) It shall comz into for_ce on such I daté as the Government
may, by notification in the Official Gazette, appoint.

(4) It shall remajn inforce for a period of 2 six years from the date
of the commencement of this Act and upon the expiry of this Act, the
provisions of section 6 of the General Claus@s Act, 1897 (Central Act

" 10 of 1897), as applicable under section 2 of the Pondicherry -General
Clauses Act, 1965({13 of 1965), shall apply as iif this Act.had then been
repealed by a Pondicherry Act.

Definitions.
2. In this Act, unless the context otherwise requires,—

(1) *“agricultural labourer > means a pérson who, in considera-
tion of wages payable to him by a landowner performe
manual labour on ths agricultural fand of such landowner,
but does not include — . ‘

(a) - a pannaiyal as defined in the Karai;kal Pannaiyal Protection
- Act, 1966 (3 of 1966), :

i; The Act camc into_ forcc on the 10th day of September 1970,  vide
Notification Mo. B-9494/69-1 dated 5th September, 1970. : -

. 2 Substituted by Act 6 of 1974, section 2, w. e.if. 10—9——19\73. ,
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(b) a person engaged in- a the house-no]d work of the andowner or .
for cleaning cattleyard or.for storing manure at {the. backyard
of. the housé; i .

. i
— . 1

Fﬁ : (2) - “* agricultural land » means any land used for the culnvatnon
e ~ ‘of paddy, and includes any.land. used for any purposes
{(-- e T subservient thereto, but does not include housé-s:te or land
AE. L used exclusively for nouoagrlcultural purposes, i

(3 -~ ' Conciliation * Officer” ‘theans . a . Concxhaltlon Oﬁioet_
appointed under this Act; . o S

(4) “fair wages ” means the rate of wages spaéiﬁec_i in' the
Schedule; -

(5) « Government ” means the Administrator of the Union !
territory of Pondicherry appoiated by the President of India-
" under article 239 of the Constitution; '

-

~ (6 *landowner ”—

- (a) in:relation to a land personal_iy-cultivat#d, means the
-owner of such land and includeés the heirs, assigns and legal
representztives  of such owner or persons derivir‘}g rights
through him, and . '

{b) in relation to a land cultivated by a cultivating tei_nénh
A v means such cultivating tenant. ‘ ’
Explanalzon ——“cultlvatmg tenant” shall “have the same mean-

ing as in sub-clause (b) of clause 2 ofl the Karaikal
Tenants Protection Order, ~ 1960. :

. (7)‘ “Revenye Court” means a Revenue Court constituted
: under this Act. . '

Aprpintment of Conclllahon Officers. *

3. Thc Government - may, by notnﬁcatxon in the Oﬂhcxal Gazette,
appomt for such area as may be spccxt’led therejn, any Qfﬁt_;gr
of the Revenue Department not below the rank ‘of a Tahsildar,




W
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to be a . Conciliation - Officer™ for the putpose "of ' perforining the -
functions * entrusted “toa 'Conciliation* Officer ~by' or under this -

Act.
Constitution of Revenue - Courts.

" +4, . The. Government may, by notification in" the Official
Gazette, constitute for such -area<'as may be specified therein,
a_Revenue Court _which shall be presided .over by  an Officer
not below the rank of a Deputy Collector (Revenue), for the
purpose of performmg the functions entrusted to a Revenue
Court by or under this Act.

Fair wages payable to agricultural labourers
s, Evéry landowner shall pay fair wages to - any agricul-
tural labourer engaged by him. )

Enforcement of payment of fair wages

6 (l) If any Ilandowner pays less than thefaxr wages or
refuses to pay the fair wages to ary agncultural labourer, the

_ agricultural labourer may make an application. to the = Conci-

liation, Officer for a direction under sub-section @-

(25 Oa receipt of such apphcatxon, the Conciliation Officer
shall hear the applicant and the landowner and after' ‘such

inguiry, if any which he may consider necessary, duect—

@ in the case of a claim asising-out of the paymeat of-

less ‘than the fair wages, the payment to “the agricyltural labourer
of the . amount by which the fair wages payable’ to .him
exceeds the amount actually paid by the landowner

(i) in the case' of a claim ansmg out of non-payment

of “'fair 'wages, the payment of the fa;r wages to the

agt‘lgultural labourer.’
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Wages for harvest..

7. (1) The fair wages for harvest shall be paid at the ‘thresh-
ing floor on which the threshing takes place and mno portion
of the produce shall. be:: rerroved from the threshing floor with-
out payment of- ialr wages to_ the agneultural labourer concerned.

(2) If, as 'a result of a direction under ‘sub-section (2) of
- section 6, any amount of fair wages becomes payable to an
agricultural labourer, the .Congiliation Officer, -or any person
authorised by him not below the rank of a_Revenue Inspector
(heremafter referred to as the authorised person) may,—

(i) in the case of harvest,— .

(a) recoverin kind sach amovnt of fair we. ges at the thresh-
ing floor from out -of the harvested  paddy, and

(b) ifthe harvested “)addy or an y portion thereof has been
removed from the thr’shmg flc or in contzavention of the
provisiolis of sub-sec:ion (l), the Conciliation Offi icer or the
authorised parson shz ll recover in kmd the amount of fair
- wages from the landcwner concerned and if such recoveryis
not possible, the ‘Conciliation Officer or the authorised
person shall recover the amount of cash value of such fair
- wages from the landowner concerned as if such ‘amount
were an arrear of land revenus, ' and - pay the amount so
recovered to.- the agricultural ,labourer concerned,

(i) in the. case of - any work other than harvest the
Conciliation ~Oficer,” or the authorxsed person . may  recover
in kind or in cash the amount of such fair wages from
the - landowner concerned as if such amcunt were an Ty
arrear of . land revenue and pay- it -to <he agricultural

labourer = concerned. o - P
L , _

(3) ‘The Conciliation Officer, or’ the .authorised  person
shall have all such powers as - are necessary to effect the payment.
of the fair wages to the agricultural * ‘labourer including the
power to enfer. upon any land. .on_ which or .into any .

building in which the harvested ,paddy is kept. .
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8. (1) Against any final order passed by a Conciliation Ofﬁcer :
under section 6, an' appeal shall lie to the Revenue Court -within ;
such time as may be prescribed and the decision of the Revenue
Court on such appeal shall, subject.to the provisions of sect10n9 -
_be final. j

(2) The Revenue Court shall have no. power to stay tbev

operation of the order of the Conmhanon Officer pendmg the
disposal . of the appeal.

Revision by the D'ktri_ct"_Court.

9. The District Court may.call for and examine the record of "~
any Revenue Court in respect of amy proceeding under this Act
to satisfy itself as to the regularity of such proceeding or the -
- correctness, legality or propriety of any decision or order passed
~ thereon; and if, in any case, it appears to the District Court that

any such proceeding, decision or orderishould be modified, annulled
.or reversed or  remiited for rcconsxderatxon, it may pass orders
" accordingly : ' ) o

Provided that the District Court shall have no power to stay
the operation of any decision - or ~ order of the Revenue Court
pending the exercise of the powers under this section |

Provided further' that the poweré of the District Court under’
this section shall not be exercised in respect of an interim order'
passed by the Revenue Court :

" Provided also that the District Court shall not pass any
~order prejudicial to any party unless he -has been givem a reasonable
opportunity of being heard.

Decision. iniappeal or -revision ‘tb be given effect to.

10. (1) Where the amount of fair wages paid uader sub-scchon (2)'
‘of section 7 to any agricultural labourer is less than Ebe
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amount-of fair wages payable as:a result of the decl
be recovered from - the

or rewston, the balance . shall
-concerned as if it were an arrear of land revenue 2

agrxcultural ]abourer conoemed

. ) Where thc amount of falr wages paxd under
" of section 7 to any agricultural labourer isin _excess
of fair wages payable asa result  of the decision’
revision, such - excess shall’ be

‘l'abourer concerned. as. if it were an arrear of land

sion in appeal
landowner
nd paid to the

in appeal or

‘recovered from the. agricultural

revenue, and

paid to the landowner concerned. ‘ | -

Bar of jurisdiction of civil courts.
1L (l) Save as otherwise provided in this Act,
shall entertain any suit or othcr proceedmg to set a

- any order or decision passed by any Officer or au
respcct of any other matter falhng within his or it

" "(2) No injunction shall be granted by any co
of. any. action_ taken or to bs . taken by any officer
pursuance of any power conferred by er under this

Power to take evidencé on oatl;

5o

B .SCope.

urt in respeet
or ‘authority in
Act: :

12. "Any officer or authonty exercising powers under this Act

shall have the same powers ds are vested .

in-a coyit under thq

Code of Civil Procedure, 1903 (Central Act5 of I90$) when trymg

8 suit jn respect of the following matterst namely {-

(@ enforcing the attendancae- of any person #r;d exammlng

hlm on . oath;

—

(b) requiring the discovery and production of dos;uments' '

(¢) receiving cvidgnce on affidavit;
()i zssumg commissions for the oxamination of

witnesses;

and any proceeding befere . the offieer or authority shall be deemod

to be ajudiclal proceeding within the meaning of sections 193 and
Indian Pgna}

228, and for the purposes of section 196, of tl;a
Code (Central ‘Act 45 of !860}
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- Act:to- override contract ‘and other Jaws,

F N

. By . E . -/ s E ) .
13. The provisions of this Act shall have effect notwithstanding
anything to the contrary contained in any pre-existing law, custom,
ugage,‘ agreement of decree--or order of a court.

Power to make rules.

’

14 (l) The Governmerit may, by notlﬁcat ion in the Official
Gazotte, make rules to carry out the purposes of this ‘Act.

2 In particular ‘and withou* prujudtce to tle generality of the‘
foregoing power such rules may prov1de for— -

(a) the procedure to be followed by the Cmmhatxon Officer and -
the Revenue Court;

, (b) the fees fo be paid for a?pli,caﬁons and appeals under this
Asti . T -

(¢) the powers of the Coiciliation Officer gnd the authorised
parson nqcessary :or eﬂ’ectwe enforcement of the 1rovisions of this
Acti ’ )
’ (d) jhegmannqr of e,stimating ,thef cash value of fair wages in
kind;
, (e) any other mattcr whwh s, requxred to be, or may be
prcscnbed under. thls Acte . - , :

(3).All rules made under {hls Actshall as -soon as may be after
they are made, be laid ‘befora the Degxslatwe Ass‘mbly, Pondicherry,
while it is in session for a total perlod of fourteer. days which may be
compnsed in "one sessidn ot in two su*cesswe sesswns,and if before the
expiry of the session in which itis ‘so-laid, or ‘the session immediately
following,v the .- Legislative. Assembly' makes.any- modification in the
rule  or decides that the rule should not be made or issued,
‘the fulo - shall thereat‘ter have effe 't only in such modified form
. or’ 'bé of no eﬁ'ect as thc casc may be so, however ‘that any such
moificaticn or annulment “shall be wnthout prejudnce to thc validity
of anything prevxously done under that rule. ‘
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THE SCHEDULE
(Sce secti;»g 2(4)] '
PARTI
Men

All kinds of work during Rs. 300 or six litres - of
qultivating season, paddy plus Re. 1.25 P per day

Women
All kinds of work during Re. 1.75 P. or five litres
cultivating season, of paddy plus 0-25P. per day.

Explanation.—Work does not inclpde ploughing where bullocks and
" ploughs arg provided by the agricultural laoyrer,

PART []
Harvest

Six litres out of every fifty-four litres of harvested paddy.

Explanation— For arriving at the wages specified above no -
deduction shall be made either for kalavady ot for any-other expanses
from out of the harvested heap till the agricultural labourers’ wages

* are paid,
N .

Hlustration— 1f 5,400 litres of paddy is the total amount of paddy
harvested, the wage: ayable for the agricultural labourers engaged

. for the harvest will be 600 litres and the balancewill be 4,800 litres
from which alone, the landowner will have to make apy deduction
for kalavady or for any other expenses.

543






